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(a) . whether M/$ Bharat Earth Movers 
Limited have entered into a collaboration ' 
agreement with a Japanese firm 'Komatsu' 
for manufacture 'of an indigenously 
designed and developed 20 ton trucK and 
heaVY duty die el engines in the range upto 
1600 b.p.; and 

(b) if so, the details of the collabora-
tion agreement indicating the cost , capacity 
and the respective shares ill equity and 
otherwise l ' 

THE M NISTBR OF STATE IN THE 
l) PARTMENT 0 OEFENCE PRODUC-
TION AND DEF NCE SUPPLI S (SHRI 
SUKH RAM): (a) While there is no 
agreement for the roanufact.ure of a ~O ~on 
truck MIs Bharat Earth Movers L1n1)ted 
(BBML) have entered into a collaboration . 
agreement with the Japanese firu KOMA. 

SU for manufacture of heavy duty 
diesel engines in the ranges between 90 
and 1200 b,p. 

(b) The collaboration agreement 
provides for technology transfer and supply 
of comPonents, for which Licence fec and 
royalty on actual production are payable. 
There is no equity p~rticipation or pro-
vision for cost & capacity in th agreement. 

Action taken 00 Anonymous Comp. 
laint against Government Servant 

460. DR. B. L . SHAILESH: Will ' 
the PRIME MINISTER be pleased to 
state: 

(a) wh ~her there exist any guideline 
is ued by his Ministry 'about the disposal 
of anonymous complaints or letters making 
allegations against Government ervents and 
politicians; 

(b) if 0 , detail s thereof; 

(c) whether it ~s a fact that in most 
cases' the allegations arle of a perso al 
character, frivolous and lack fact and are 
more in th nature of harassing and intimi-
dating t.he per on invo ved ; 

(d) . whether at pre en any action i 
initiated on \lch anonymous complaint 
either by hi Ministry/Central Vigilarlce 
Commission/C.B .. /the Mini try or D part-
ment auO other a~ncieJ concerned; and 

(e) if so, the broad outlines n the 
basis of which enquiries are in. tituted 7 

THE DEPUTY . MI 1ST R IN THE 
MINISTR Y 0 PERSONN LAND 
TRAINING, ADMINIS · A VB 
REFORMS AND PUBLIC GRIEVANC 'S 
ANi> PENSION (SHRI P. CHlDAM-
BARAM): (a) to (c). Government have 
reason to' believe that a good many 
anonymous complaints are false and 
malicious and that such complaints are not 
a reliable source of information. Inquiries 
into such complaints have an adverse effect 
on the morale of the Services. The Gov m-
ment of India have accordingly decided 
that no action hould be taken on ano~y
mous complaints. 

(d) and (e). while generally no action 
is taken on anonymous complaints by the 
Ministri ~ /DepartlneDts, and CBI, the 
Central Vigilance Commission has not 
preduded itself from taking cognizance of 
any complaint containing specific and 
verifiabl aUegation on which action i 
warranted In the e ent of the Commission 
deci~ing to make any inquirY into any 
anonymous complaint, the administrativ 
Ministry/Department/OrganiRation 'is re-
quested to look into the complaint, mak 
nec.essary investigation and intimate th 
result to the Commission for advice. 

"Air PeJlutioD from Automobile ' l 

461. SHRI I. RAMA RAI : Will th 
PR.IME MINISTER be pleas d to state ~ 

(a) steps Government have tak n to 
control air pollution from running automo. 
biles; and 

(b~ ~hether to control this pollution, 
Government propose to utilis n w thermal 
reactor for automobil hich th Indian 
scien ists have develQped recently 1 

THE M r-.IST R 0 STAT 
·MINISTRY 0 E VIRONM A D 
FORBS rs (SHR Z. R. A SARI): (a) Step 
taken by the ovemm nf to control a · 
pollution fro runnin utomobil 
include the 0110 in : 

(0 elusion f n ce ary 
in the Mot Vehicle 
nforecment of 
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c nt 01 m ur s 'has been com-
municated to the St te Government. 

(iU Di scminati n f information on 
ways of bctter maint~nance and 
driving to reduce pollution and for 
1'u 1 con ervation. 

(iii) ormulation of emi ion standard 
in respect of different categori s of 
vehicles. 

(iv) Certificates of fitnc 
year old vehi les in 

for fifteen 
Ihi. 

(v) Prog! ssive reduction of lead 
content in motor pirit. 

(vi) Public awaren .S5 campaigns to 
sen itize pub Ii opinion. 

(b) No, Sir. 

Vi it of ungarian Defenc Minister 

462. 
Will tb 
to state: 

SHRl GURU AS KAMAT: 
Minister of DE ENe be pleased 

(a) whether Hungarian Defence 
Minister visited India and had discussions 
with the Indian Government officials; and 

(b) jf 0 the nature of discussions 
held and the outcome thereof? 

THE MINIST 'R 0 STAT IN THE 
DEPARTME T 0 DEP C RES RCH 
AND VELOPM NT (SHRI ARUN 
SINGH): (a) Y s Sir. The Minister of 
Def nce of th ungarian People s 
R public vi it d Indi in the first week of 
November 1985 and held discussion with 
Shri Sukh Ram, Raksha Rajya Mantri aud 
official f Gov rnment of India. 

(b) It wi'U not be in the public interest 
to disclose details of the discus ions hr.ld 
with the Hungarian Defence Minister. 

Implement don of Punjab greement 

464. SH MAT G TA MUKHBR-
Wil the Minist of HOM 

A R,S b pI' d to stat the step 
being t n for the imp! menta ti n of thc 
variou cl u c of agreemen reached bet-
w en th 'Prim ini t r and late Shri 
H reh d Singh ngo al n unjab 

. Probl m 'l 
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THE M NISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN) : Government 
have taken several teps for implementa-
tion of tb variou points mention d in t.be 
Memorandum of S ttlem nt on Punjab 
Action to make ex-gratia payment to tbe 
next of kin of those killed in incidents of 
mob violence etc. as w 11 as relief for los 
of moveable and immoveable properly has 
been taken. 

Mini try of Defence are taking steps to 
ab orb 237 discharg d army per onnel. 

The juri diction of Sbri Justjce Rang. 
nath Mi hra Commi'sion has been extended 
to cover th disturbances at Chas (Bokaro) 
Tehsil and kanpur. A Commissjon consis. 
ting of Shri Justice K.K. Mathew ha been 
appointed for determining pacific Hindj. 
peaking area of Punj'lb which should go 

to Hnryana in' licu of handigarh. 

Notifications declaring the State of 
Punjab and Chandigarh (UT) as disturbed 
areas under the Armed orees (Punjab and 
Chandigarh) Special power Act, 1983 
have b en rescind d and the Terrorist 
Affected Ar as (Special Curts) Act, 1984 
has been am nded. Th Prime Minister 
has addressed th Chief Ministers of States 
in regard to protection of intere ts of 
minorities. or promotion of Punjabi 
language, certain steps uch as a 81 tance 
for Publication of Punjabi books, assistance 
for facilitating preparation of text books in 
Punjabi for usc at Univi;fsity level etc. as ' 
well a tran 1 tion of certain books into 
other language from Punja bi are being 
taken. 

Ministry of Water Resources i taking 
te 8 to constitute a Tribunal in regard to , 
haring of dYer water. 

Muna Commitfee Recommendations on 
J II Reforms 

465. SHRI THAMPA THOMAS: 
SHRI MUKUL WASNIK : 
SHR K. S., RAO : 
SHR V LAS MUTTBMWAR : 

Win the Minister of H ME AFFAIRS 
b pleased to tate: 

(a) whether the Ju tic Mulla Com-
mitt on Jail Reform had made certain 
concrete ,reoommendations ; 




